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ALLAHABAD The 2 | $k December ,1988,

Contempt Case No: 20 of 1997.
in
Criginal application No: 12 of 1997.

CUKAM: Hon'ble Mr.s. Dayal,dM.,
Hon'ble Mr.5.K Agrawal,J.M.

Mahabir Prasad 38R of @i Pachkauri
2ac, Head Trollyman U/sr.DOM,
Eastern R agilway, Moghulsarai,
district: Var anasi.

( C/A 5ri 5.K.Misra and SK. Deve)

\Brsus: R

ori sanjei Kumar Jamuhar,
senior [ivisional Operating Manager,
bastern Railway, Varanasi,

{ C/Rori A.V,orivastava.)

Applicant,

coe R espondnents

RDEK :

Hor'ble Mr.o.KeAgarwaly, J.M.,

This application under section 17 of the
Administrative Tribunal Act, 1985 arising out of the Order
passed in O, A.No: 12/97 with the averments that in C. A
No; 12/97, the applicant had challenged the impugned order
of transfer dated 24.12.1996 transferring the applicant
from Moghalsara-i to Sealdah and this Tribunal vide its*
Order dated 13.1.1997 gmnted interim order to maintain
the status-quo. Copy of this order was given to the
Oppositg}\%atft qN/n 15.1.1997 by the applicant wes nei ther
allowed nor he was paid salary for the month of January,97.
It is stated thatthedleged Contemner be punished for
Contempt accordingly.

Show ..dause was filed against the alleged
Contemner, It is admitted that the Petitioner filed
C.A No 12/97 challenging the impugned order of transfer
dated 24.12.1996 on which, this Tribunal issued the
following order:=-

* Meanwhile respondents are directed to
maintain status-quo as on date. *

It is statee that t he applicant mis-quoted this
Tribuna},&(rder dated 13.1.1997 before the Opposite party



2.

as well as, before this Iripunal, The Applicant was
already spared on 26,12.1996 to join a new place of
posting, Applicant was given spare Meémo in the presenge
of the witnesses, theregore, the Opposite party cirectly

opbeyed the interim orcer by maintaining status-quo as on
date,

Rejdinder was tiled whicnh is on record,

Heard the Learmed Lawyer before the parties and

perused the whole record, SRR C};tiw+lﬂb”’
iisobediemce of the uourgxconstituteikynly when
* it is wilfulkg or deliberate, It is the duty of the

petitioner to prove that the action of the alleged
contemner to disobey the order of the wourt was
intentiongl, In this case, petitionerfgiled to establish
the fact that the alleged wontemner inany way discbeyed
the interim order asted 13,1.1997 issued by this Iribunal
whereas, il apeares that this application is mi s-conceiv.
-ed,

Ih such circumstances, this Contempt Fetition fails
as NO case Of Loutempl is maae out against the alleged
Contemper, therefore, this Lontempt Petition is
dismissed and noticegissued earlier against the alleged

contemner is hereby discharged, No orger as to cost,
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